| TEM NO 4 COURT NO. 9 SECTI ON XI'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).30/2012
(From the judgenent and order dated 02/09/2011 in CR No.179/2008 of the
H GH COURT OF H. P AT SH MLA)

HARI DASS SHARMA Petitioner(s)
VERSUS
VI KAS SOOD & ORS. Respondent ( s)

(Wth appln(s) for permission to place addl. docunents on record and prayer
for interimrelief and office report)

W TH

SLP(C) NO 776 of 2012

(Wth prayer for interimrelief and office report)

SLP(C) NO 888 of 2012

(Wth prayer for interimrelief and office report)

Date: 30/07/2012 These Petitions were called on for hearing today.

CORAM :

HON BLE MR. JUSTI CE DEEPAK VERVA

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
For Petitioner(s) M. N desh Gupta, Sr.Adv.

M. Rishi Ml hotra, Adv.
M. Prem Mal hotra, Adv.

For Respondent (s) M. Dhurv Mehta, Adv.
Ms. Seerma Sundd, Adv.
M. Akhil Sachhar, Adv.
M. Mani k Karanj awal a, Adv.
For MS. Karanjawala & Co., A OR

UPON hearing counsel the Court nade the foll ow ng
ORDER

Learned counsel for the parties informed that pleadings
are conplete and the matters be listed for final hearing.

Post these matters for final disposal after four weeks on
non- m scel | aneous day.

| (A. D. Sharma) | (S-S R Krishna)

|
| Court Master | | Court Master



